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Mr. Speaker: No statement is need-
ed now.

Shri 8. M, Banerjee: Members of

Parliament are laughing.... (Iner-
ruption).

12,56 hrs,
COMMITTEE ON ABSENCE OF
MEMBERS

SEVENTEENTH Report

Shri Khadllkar (Khed): Sir, T beg
to present the Seventeenth Report of
the Committee on Absence of Mem-
bers from the Sittings of the House.

12.56 hrs. -

STATEMENT RE: PRESS REPORTS
ON PLANNING MINISTER'S VISIT
TO USA AND CANADA
Mr, Speaker: Statement
Asoka Mehta,

Shri 5, M, Banerjoe (Kanpur): Sir,
I rise on a point of order about this
el mn

Mr. Speaker: Let me hear the state-
ment first. .

Shri 8. M. Banerjee: I have got this
statement.

Mr. Speaker: Let 'me hear itafirst,

The Minister of Planning and
Soclal Welfare (Bhri Asoka Mehin):
Mr. Speaker, Sir, yesterday, some
Honourable Members referred to cer-
tain press reports to the effect that I
Wl awaiting clearance from Washing-
ton to the statement that I
proposc to make to the House tomar-
row on my recent discussions in the
United States and Canada. Some
Honourable Members had also given
notice of a Privilege Motion in regard
to a PTI report that before leaving
Washington I met the President of
the World Bank to get from him an
agreement on the statement which I
would make in this House. You, Mr.
Speaker, have alresdy declined to
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Privilege
Motion.

Shri 8. M. Banerjee: Thisg is wrong.
1 will read out the proceedings.

Mr. Speaker: Order, order. Let
us hear him.
Shri Asoka Mehta: As there have

been some rumours and misunder-
standing in the matter, and as an-
nounced by the Leader of the House
yesterday, I wish to clarify the posi-
tion.

Mr, Speaker; [ have asked Shri
Banerjee 50 many times to keep quiet.

Shri 5. M. Banerjee:
an immunity.

They enjoy

Shri Asoka Mehta: At the outset
I should like to deny that the state-
ment that I proprose to make tomor-
row has been agreed upon with the
President of the World Bank, Mr.
Woods, or that I am waiting to get
clearance to the statement from
Washington. The statement that I
propose to make tomorrow on my visit
to the United States and Canada is
being finalised. I undertook its pre-
paration only after reporting my dis-
cusgions in Washington to the Prime
Minister and the Cabinet. There
could be no question of my having
obtained the agreement of the World
Bank President to it or having sought
the clearance of Washington to it

As the hon. Members are aware, the
purpose of my visit was to hold dis-
cussions with Mr. Woods, the Presi-
dent of the World Bank, and the Pre-
sident and senior officials of the
United States Government. The ob-
ject of my discussion was to ascertain
the nature of support that could be
expected for the Fourth Five Year
Plan from the countries of the “Aild-
India Consortium", of which the World
Bank President is the Chairman, and
the US.A, which & one of the most
important countries of the “Aid-India
Consortium”. Owing to the important
nature of these discussions, it was ne-
cessary to seek confirmation from them
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for that part of the record of our dis-
cussions which represented the views
and the statements made by the World
Bank President and the U.S. authori-
ties. It was necessary to do so in
order that there could be no misun-
derstanding later as to the precise in-
dications given to me by the World
Bank President and the U.S. authori-
ties. These will naturally form part
of the statement that I propose to
make tomorrow to the House. All
that | sought to do, before leaving
‘Washington, was to ensury that in my
statement to this House. 1 faithfully
report, both In letter and apirit, the
nature of indications given to me by
the World Bank President and the
U.S. authorities.

13 brs. )
'_'Bome hon. Members rose—

Shrimati Renu Chakravartty (Bar-
rackpore): I would like to state that
the statement made by the Minister
of Planning is based on a PTI report
itself and he denies that,

Firstly, 1 would like to peoint out to
you that after having denied it, he
apgain says that he had to share with
the World Bank a part of the record
of the discussions which represented
the views and the statements made
by the World Bank President and the
U.S. authorities. Then, he says:

“This will naturally form part
of the statement that I propose to
make tomorrow to the House.

This was exactly my contention. B8ir,
he had a long discussion with the
‘World Bank, with Predident Johnson
and everybody else there. After such
discussions that took place, our Minis-
ters are expected to understand their
mind, The two minds have met and
they already kmow what one wants
the other to do. Surely, they would
have also exchanged.the minutes of
discussions.

Now, the paper says thal he show-
ed them a portion of the statement—
this {s a PTY report and that he

€74 (Ai) LSD—7
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agreed on the statement—which Mr.
Asoka Mehta is going to make to Par-
liament. Mr. Parasuram’s statement
shows that he showed those portions
which he is going to make to Parlia-
ment, That is exactly my point that
no part of the statement which is to
be placed before the House must be
shown to anybody except after it has
"been made on the floor of the House,
You also said—it may be, tomorrow
you may give your opinion—that you
will give your ruling ufter having the
full statement which Mr, Mehta i3
going to make. o

Yesterday, there was a news item
saying that, after having shown, as
he says, those portions to the World
Bank because it was a very impor-
tant statemenlt and he wanted no
misunderstanding, he met Mr.
Chester Bowls on Tuesday and the
talks had centred round on some of
the points which Mr. Mehta is going
1o deal in a statement to be made to
Parlinment. Don't you think that,
after seeing this statement, no such
statement should be permitted -which
has been shown earlier to the World
Bank President? We want to know
the assessment of our Minister. We
do not want that it should be okayed
by anybody else. He has had talks
with them. He has understood their
minds. Now we want an indepen-
dent assessment to be placed before
the House, We know clearly that
tomorrow he is not going to give us
any actual figures. If it was a ques-
tion of flgures, I could have under-
stood. If it is & question of what his
assessment is after he has had dis-
cusgions with them, that particular
statement must be his own and not &'
part of it to be shown to the World
Bank or to anybody else. This is my
humble submission.

Shri H. N. Mukerjee (Calcutta
Central): There are press reports
which have appeared and which

continue to be wvery disturbing from
the point of view of parliamentary
procedure, propriety and from the
mere ‘fundemental pomnt of view ‘of
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the interest of our own country being
in jeopardy in certsin negotiations.

I can quite understand the anxiety
of the Planning Minister about secur-
ing the precise formulation from the
World Bank or whatever other autho-
rities he consulted regarding what
their claims or their offers were. But

1 cannot understand and 1 cannot
concelably wunderstand a sort of
anxiety which he has reportedly

demonstrated according to the press
reports by geing to the President of
the World Bank on the eve of board-
ing the plane demonstratively so that
the press people could get an inkling
of it and then giving them some kind
of an assurance or at least that was the
impression whiech the press people
gok that what he was going ¢o tell Par-
liament was being okayed by the peo-
ple over there. Here are the accre-
dited press correspondenis who are
net afraid of divulging their names
and they mre sending out special des-
patches mentioning g rather pictures-
que, somewhat humiliating fact that
the Minister for Planning of India, on
the eve of boarding the plane, rushes
off to somebody else to get an okay
from him. If it is a matter as the
Planning Minister now tries to sug-
gest of getting a precise formulation
of what the World Bank offers or the
World Bank demands or requires,
that is 2 matter of internal negotia-
tioms and conversations and discus-
sions between Goverament and Gov-
erament representatives. ‘That is a
matter which has nothing whatever
to do with the report to Parliament.
There iz a fear from what Mr. Asoka
Mehta says now that what actually is
told by the World Bank repressnta-
tives is to be formulated very strict-
ly and rigidly so that all that cen be
put in a report to Parliament. All
this is most mystifying and whatever
comas out of it ig extremely humiliat-
ing. I can understand the Teport
p ted to Parli t on the basis
of & discussion with foreign repre-
sentatives. But I don't understand
hew the Minister is sxplaining away
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the reported fact which he cannot
deny that he did not have this kind
of consultation which has given rise
to reporters saying very hopefully
that we have tried to get an okay, a
clearance, for what is going to be
said in Parliament by the Minister
from certain external sources.

I feel, therefore, from what the
Minister says and he, more or less,
aceepts what the press had reported,
that it i3 quite clear that a report
to Parliament is going to include
something which is okayed by a
foreign agency and even before the
report is presented, in order to make
oyr humiliation even more glaring,
in order to add salt to owr injury, to
our wounds, this whole matter is
placarded all over the world and the
press of the world are making a
story out of this business that a Par-
liament has been subjected to this
kind of humilating treatment and the
hymiliating postures which, as the
representative of the Government,
the Planning Minister did have to
assume in America, This T8 “exactly
what the House should not tolerate.

ot wy fewd (qRT)  www
e, vk o ag aw § s e g
fir sl mfz ®7 ag aTew fe—

"You, Mr. Speaker, have al-
ready declined to give your con-
sent to the Privilege Motion.”

ag Fargm o §
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ford wgr W,
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wre ¥ arrit g &, SEw wgr s
frey ek war ¥ o, cafed I T
gt ar ghe-ae s &0 S Sifew
O A | I A A aEd @ ar
wrler ¥ wfewiicat & e gk, w0
st vy aqwr frie frere 3% 1 @
% gk a Frdee feor war & @
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T, wafa s, & wawe § fe
wA ¥ AN gEvifee §, 99 9
wWrowR § WTRT wH ¥ v W
wfergt ¥ avw wF fie ot wwad & am-
orr gal, TEk ar ¥ eger fawfer
o e T & ot ot a fldww o
wraw ¥, ag v ¥ w3, fedt ¥
™ A

Shri Hari Vishnn Kamath (Hosh-
angabad): Sir, permit me to invite
your attention to para 3 of the state-
ment which says:

*....I should like to deny that
the statement that [ propose to
make tomorrow has been agreed
with the President of the World
Bank, Mr. Woods, or that I am
waiting to gat clearance to the
statement from Washington."

He has denied this. But what is the
PTT report?

LR in regard to a PTI
report that before leaving
Washimgton I met the President
of the World Bank to get from
him an agreement on the state-
ment which I would make in this
House.”

That PTI report hag not been con-
tradicted. It is not possible for him
#o contradict that. That means it
stands,

Now, 8ir, either the Minister
is making a wrong statement—I would
mot use a stronger word—or the
PTL in making a false statement
1 take it, because the hon. Minister
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is an honourable man, that has told
us the truth

o 7Y fowd : are cfowar ey
W

o gt feow wmw - & o it
g ¢ e wfear e w1 ¥8
g frara g b

Therefore, the statement attributed
to the P.T.I. the report which has
already appeared is probably prima
facie incorrect or false. Therefore,
the light of the statement made by
the Minister in the House today, the
privilege motion arises against the

., that the PTT has made a falss
Teport with regard to the Minister.
Therefore a formal notice of s privi-
lege motion against the PTI could
be given straightway.

Shri §. M. Bansrjos: Mr. Speaker,
Sir, my first pomt is, that this state-
ment which Shri Asoka Msehta has
made that you have already declined
to give your consent is nol correct..

Mr. Bpeaker: I have made it clear.

Bhri 5. M. Banerjee: The hon
Minister has made a statement with-
out even reading it.

Shrimati Rens Chakravartdy: To-
morrow he is going to sy something.

Bhri 8. M. Banefjee: 1 would like
to read this item from the news
broadeast on the Tth May, 1008 at 1.30
P.M. aid B p.a. It says:

“The PTI report from
Washington says that the Minis-
ter of Planning Mr. Ascka
Mshta has been given assuranges
of support by the World Bank
apd the U.S. in India's develop-
ment, Baefore leaving Washing-
ton for home, Mr. Mehta had a
final meeting with the World
Bank President, Mr, Woods, They
are reported to have agreed on
the statement which Mr. Mehta
will make im Parliament on the
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Bank's share of assistance to
India.”
1
———
As Shri Kamath has very ably said,
there is this statement of the hon.
Minister. I read from the statement;
where he said:

“Some hon. Members had also
given notice of a privilege motion
in regard to g PTI report that
before leaving Washington 1 met
the President of the World Bank
to get from him an agreement on
the statement which I would make
in this House”.

—=8ir, this he has not denied. Then,
the third point is this. He said: 1
am reading from the third para, page
2

“Qwing to the important nature
of these discussions it was incum-
bent on me to share with them
that part of the record of our dis-
cussions which represented the
views and the statements made by
the World Bank President and
the U.S, autharities.”

Even after all that took plece 1n
U.S.A. during his visit either with the
President of the World Bank or with
U.S. officials including the President,
it is reported that he met Mr. Chester
Bowles and even then the statement
was not prepared or laid on the Table
of the House and he wants another
day. He discussed with the Cabinet—
Only day-before-yesterday. And to-
morrow he Is going to make a state-
ment. I would like to lkmow, Sir,
whether with the statement any let-
ters were exchanged, Ordinarily with
such statements letters are exchanged;
documents are exchanged. Such let-
ters and documents might have been
exchanged. This isthe case whentalks rake
place between two Governments. This
is not a private talk. The Planning
Minister represented our country, He
wan  negotiating on beha of our
country with the World Bank and the
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US authorities. Now, Sir, I just want
to allay the fearg in the minds of the
people that our country is being sold
lo the American whims and to the
dollars. I would like to know
whether other documents connected
with this matter have been exchanged
between the two Governments. ‘1
would request they should lay those
documents also on the Table of the
House so that we can get a clear
picture of the whole thing.

Shri Nambiayr (Tirucalrapalli): 1
find that the Privilege Motion is
sirongly justified, because of the time-
lag after his coming here. Several
days have elapsed and he did not
come forward to make a statement to
this House, Further, Sir, in the mean-
while many statements were coming
and he is now suying that whatever
discussion he had in Washington he
had to do it and he had to share his
views on the subject and to know
their minds. But, Sir, while all these
things were happening, he did not
take care tp say, to tell us, tg tell
this House, what actually happened

behind our back. He was conti-
nuously doing this correspondence and
he was gathering material. He was

exchanging notes gnd he was hiding
this matter and this subjeet from the
people and from this House. There-
fore, Sir, he has committed a breach

of privilege and he has to be hauled

up for that. (Interruptions.)

Mr. Speaker: Order, order,

Shri Asoka Mehta: 1 would like 0
repudiate the various insinuations
that have been made against me and
the way 1 have conducted my work
in the Uniteq States. Sir, I saw that
certain insinuations have been made
because it ig argued that the news-
papermen knew what 1 was going
there. 1 was discussing with the
President of the World Bank till 5-30
when [ got into the plane to go to
New York to catch the Plane for India
It ig obvious. The World Bank Presi-
dent represents the consortium—he
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speak on behalf of a number of
countries. Whatever he agrees to
with us, he hag to communicate to
ten countrics. He was not speaking
on his own behalf. He has to be
clear about what he is telling us and
he has to be clear about what we are
telling him. In respect of any bila-
teral discussion that takes place—any
discussion where there are two
parties—whatever final conclusions
are reached, it is necessary that we
have s common record of under-
standing  (Interruption)  Secondly,
Sir, because Mr. Chesler Bowles came
and saw me the day-before yesterday
the Hungarian Ambassador wag with
me yesterday, the Canadian High
Commissioner was with me this
morning—is it being sugpested that
if any Ambassador or High Commis-
sioner comes {o me they are trying to
find out what I am going to do with the
Parliament? It is absolutely unfair; it is
impossible for any person to function
if these kinds of charges are going to
be levelled, if such insinuations are
going to be made. Sir, I am here as
& Minister because I enjoy ihe con-
fidence of my Prime Minister and +he
confldence of my colleagues in the
ruling party. So long as 1 enjoy the
confidence of my leader and the con-
fidence of my colleagues in the Con-
gress party I would not subject my-
eelf to this kind of insinuation.

Mr, Speaker: Is it the desire of the
Members who gave the notice of
Privilege that 1 should give my judg-
ment of my decision now? (Interrup-
tion). i

ot Wy fd ;W G )

Mr, Speaker: What elsr hove they
been doing uptill now? They were
pressing me. If the ruling was nol
required what was the sense in the
discussion?

An hon. Member: The Minister
should enjoy the confidence of the
*ouse —not merely the cantidence of
s coljeagues oniy.
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Mr, Speaker: If 1 am required to
give that.ruling &t this moment I am
ready with it

Shri Hari Vishou Kamath: You said
now you wanted time.

Shri H. N. Mukerjee: If you are
ready with your ruling, your wisdom
should be made available to us, either
now or at g subsequent time, We
should get your decision,

The Minister of Parllamentary
Affairs and Communications (Bhrl
Satya Narayan Sinha): You may give
your ruling whatever it is,

Shri Ranga (Chittoor): Why not get
a clear statement from him tomorrow
and then give your ruling?

Shri Harl Vishnu Kamath: You may
give your ruling tomorrow because
another fresh notice is coming,

Mr, Speaker: No. That would be a
different thing allogether.

Shri Nambiar: We will leave it 1o
you.

Mr. Speaker: Why have it tomo:-

row? Now, today, thig discussion has
taken place and twenty minutes have

been taken uptill now. Tomorrow
again there  will be discussion. We
ought to have some mense of propor-

tion about the time also,

Shri 8, M. Banerjee; Notice of the
privilege motion has already been
given and it is awaiting your deci-
slon,

Mr. Speaker: If it is the desire that
I should now make up my mind....

ot orq fomd : TTET A—FT
arga—1 fafador wm @ de Fie
wike ¥ famTs 1 wer g Ofr |

Mr, Bpeaker: I had said at that time
that I will give my ruling after the
statement has been made. Therefore
I was reluctant, If the Members on
that side want that, I can give that,
on the basis of the material that has
come on the record up till now.
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oy fimd : S wgm g s ow @
fer ama

Mr. Spsaker: 1 am required to give
my ruling on this point, 30 far as the
material that has come on the record
is concerned. The question raised was
that the PTT had made a report that
the clearance of whatever statement
was going to be made before Parlia-
ment had been wmought from the
President or from the World Bank
Chairman, and that a breach of pri-
vilege had been committed thereby
because the statement ought to have
been made in Parliament stralghtway
and no clearance should have been
sought for, and that it was humiliating
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earried, maying “Thip is what I am
carrying in my brain or in my mind
about the talky that we twio have had.
Have you any objection to ' Or
have you to say amnything about it?
Or is this the cotrect impression that
1 have gathered? Or is there anything
that you want to object to? That is
always donw.

It is no wonder, therefore that the
Planning Minister also wanted just to
make sure that whatever impressions
he had gathered about the talks that
he had with two dignitaries must be
confirmed and just got approved of
by them so that those Impressions
were the correct ones. Therefore, no
breach of privilege arises on this

for any Minister of the Gover to
get a clearance from any outside

8hri 8. M. Banerjee: Which he has
not denied.

Mr. 8peaker: Order, order. The hon.
Minister has explained that because
the talks had been going on, Lhere-
fore, he had to get this much just
approved in regard to whatever im-
pressions he had gathered about the
talks that they had and about what
had been said by the other side,
whether he had got the correct im-
pressions in his mind about what had
been conveyed by the World Bank
President or by the President of the
USA. That is ardinary courtesy. If
two persons of whatever position talk
to each other, then too they exchange
noles. and the onc says to the other
‘I would like to know whether I have

understood you rightly; 1 carry this
impression.’.

ot wy fewd . wEW RN,
AT FfAF ) awar ar |

Mr. Speaker: When two statesmen
have & conversation of have some
discussion, and they have to arrive at
a decision, then it is customary to
find out from the other party before
releasing what impression one has

ot oy foerd &3 A qEw T
o1 IHET A1 WA Y frmm W
o wm & sy g e o et fadoft
sfafafa & are ama geft § & 73 w0
wifgy  #fEw owrdw s de & afa
£ o &, wmi wgf & afa f
gem ¥ gg ar e oy ff Folw ¥
faar, o ot am &R @i f IW T
ared deat ff ot fean

13.22 hrs.

RE: STATEMENT UNDER
TION 115

DIREC-

Mr. Speaker: Then, there is a state-
ment to be made by Dr. Ram Mano-
har Lohia. The hon. Member is absent
So, we shall take up the next item.

13.22 hrs.
RE: QUESTION OF PRIVILEGE

Shri N. Sreekantan Nair (Quilon)-
I had written to you, bringing to your
notice, another case of contempt of
this Lok Sabha, I would like to know
what decision you have taken on that
matter. &



